BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP. No. 61 of 2013

03.03.2014

Heard Mr. R. Majaw, learned counsel for the petitioner
who submits that the service report as well as the Lower Court
Case record has not yet been received till date, and prays for
2(two) weeks’ time.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
REVIEW. PET. No. 14 of 2013

03.03.2014

Heard Ms. S.G. Momin, learned counsel for the petitioner
who submits that, though steps has been taken to serve the notice
upon the respondents No. 5 and 6, but still the AD card has not
been received, and prays that the matter may be listed after 2(two)

weeks.

As prayed for, list this matter after 2(two) weeks.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 214 of 2011

03.03.2014

Heard Ms. S.G. Momin, learned counsel for the petitioner
who prays for 2(two) days’ time as she is not prepared today.

In the meantime, the learned counsel for the respondent,
Mr. S. Dey sought 1(one) weeks’ time to file the affidavit-in-
opposition.

It is not understood when the pleading is not complete,
the matter has been posted for hearing.

List this matter after a week for affidavit-in-opposition

and for further order.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 263 of 2011

03.03.2014

Heard Mr. H. Kharmih, learned counsel for the
petitioner.

Also heard Mr. V.G.K. Kynta, learned Sr. counsel for
respondents’ No. 1, 2 and 3 and Mr. B. Bhattacharjee, learned
counsel for respondent No. 5.

Judgment reserved.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 323 of 2011

03.03.2014

Heard Ms. M. Mahanta, learned counsel appearing for
and on behalf of Mr. S. Chakravarty, learned counsel for the
petitioner.

From order dated 26.02.2014, it appears that the matter
was listed after 2(two) weeks, but by mistake it was listed today.

List this matter accordingly after 2(two) weeks.

JUDGE

D. Nary



